
Central Administrative Tribunal
Principal Bench, Nau Delhi,

0A-168 2/8 q

Nbu Delhi this the 15th Oay of April, 1994,

Hon'ble Mr, B.N, OhDundiyal"^emberCA)
Hon'bla nr» B, S, Hagde, Camber(3)

1, Sh, Narain Singh,
S/o late Sh, Ram Sarup,
R/o 140, Aliganj Kotla nubarickpur.
New Del hi-3,

-2, Sh, Park ash Singh,
S/q Shri Moji Ram,
R/o 21 Main Road,
Chirag Dal hi,
Neu Delhi-17, .

3, Sh. Hajmir Singh Thakur,
S/q lata Sh. 3it Ram,
R/o. 0-490, Kiduai Nagar (East).,
N8U) D 0l hi ,

4, Sh, R.P, Kukreti,
S/o Sh, Das Ram,
R/o £-1082, Laxmibai Nagar,.
Nbu Delhi,

5, Sh, G.P. Uprete,
s/o Sh, W,R, Upre te,
R/o A-124, Sector-26,
No id a. Applicants •

(Present - None)

V sr sg s

1, The Secretary to the Gov/t.of India,
(Ministry of Commerce,
Deptt, of Supply,
Neu Delhi,

2, The Director General of
Supplies & Disposals,
Daevan Tara Building,
Parliament Street, . .
Neu Delhi, Respondents

(Present - None)

OROER(ORAL)
delivered by Hon'ble S^r. 3.N. Dhcundiyal, r"1ember(A)

The aoplicants in this O.A, are the Comptometer

Operators working in the Directorate General of ^
Supplies &Disposals, Parliament- Street, Neu Oelhi.Tfe^
ir^syaggrieved that .though they have been working for
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more than 15 yoars# they have not bean promotad as

Con^putors, According to them the rule provide for

promotion only after 3 years regular ssruics. One'

of the applicants is statad to have Plaster Degree

in Economics uith Statistics. He too has not been

promoted. They have also challenged l/acancy Circular

dated 31, 7, 1989 in\/iting applications from LDCs of the "

CSCS cadre for appointment to the postsof Computer

on. transfer. They have also alleged that, the quota

of promotion for Comptist has been arbitrarily reduced

from 50^ to 25^.

In the counter filed by the resoondents, the

main av/ermants are these. According to the Oirgctorate

Genarsl of Supplies and Disposals ( Computor )R scruit ment

•Rules, 1961 as amended in 1906, the postsof Cormutor

are reauired to be filled by promotion and by transfer

in the ratio'Of 50J50, failing any of the methods by

direct recruitment from amongst the candidates possess^

ing degree uith Mathematics or Statistics as a subject

from a recognised University, Uhile transfer quota

of 50;^ is being filled by selection of Louer Division

Clerks of the Central Secretariat Clerical Service

possessing the qualifications prescribed iror direct

recruits^. Jj^om 25, 6, 1974 the^ posts have been
reclassified as 'non-selection' posts and are required

to bs filled 25% by oromotion of Junior l^achine

Operators and 2S% by orornotion oP Comotometer Operators

uith 3 y aar s'• r equl ar service. There were three

regular vacancies in the gradg oT Comoutor as cn

31,7, 1989 which if ell in the quota of 'Transfer' and
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therefore thass uj er a required to be filled by

transfer of Louer Division Clerks, The impugned

vacancy circular datad 31.7. 1989 uas issusd on

this basis. Appointments have already been made

on tha basis of this circular.

This case uas peremptorily fixed for hearing

.among the first ten casss and uaa called in the

revised list, Wone was nresent on behalf of ths

narfc^?^ ' As it is a 1989 matter, ue are orocaading

to decide this case on ths basis of pleadings on

record.

The oosition of the rule has already been,

clarified by the resaondents uho have also clarified

the source forffilling up 23 posts of Comnutors in

ths Directorate, As many as 9 of these posts have

bean fillad up by promotion of Comptometre Operators,

11 by promotion of f'lachins Operators and only 3 have

bean filled by transfer of Lower Division Clerks. It

can't, therefore, be said that the said circular
/

aated 31.7, 1989 infringes on tha rights of tha

applicants. The O.A. is, therefore', dismissed. •

No costs.

(G.S. HEGOE)^
i^temberCj)

/w

(B.M, DHDUNDIYAL)
riEMB ER ( A)


